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" Mon 97 FeChen
3 111.4.97 Seen Migc.Application 41/97 filed

b [ le | ‘()m (‘:Wm/m(u«“
y the learmed couns2l for the petitioner ' - “
in this disposed of matter. This Original f‘) A fj'\ /{(,'(”J;“ \
Application was disposed of On 16.10.1996 | [, (hofiu
with a direction to Respondent No.1 to '/M-
consider the case of the applicant along ,,/“x”
with others while filling up of the posts
 keeping im view the experience acquired
by him as a Priver in the organisationm.
In his Misc Mpplication it is submitted 5“ CM/Q‘“/'M“ fi 0(5
by the learmed counsel that the applicant: N”ﬁ"ul!/ 4 :
®ig not besen regularised and in the meantime
he hag become age barred., Im view of this
the abowve order of the Tribumal which is
yet to be complied with will in effect
become infructuous if age relaxation 1s
not given to him. |

Tn consideration of the above, it
is ordered that Respondent No.1, while |

Ponch .

Ddi-fy il y

considering the petiticmer's case in temé;

L ‘ of the order dated 16.10.1996 of this
.- Tribunal will give age relaxation to the |
petitiomer strictly to the extent of . |

b period of service remdsred by him in that:
_ erganisation and mothing more. ‘é

4 With this observation this |
fio

Misc.Application(M.A.41/97) is disposed o
Famxd Shri 5. .Samgntray, learned
Addl .Standing Coumsel is present and heard.

Hand over copies of the orders to|
the counsel for both sides. :
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